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<d) ttoe question of direst recruit# 

mmt to Class t posts (ioOudfcig those 
jaserved for  Scheduled  Castes and 
Scheduled Tribes) through open com
petition is under consideration of Um 
UC.

ABuMtai Against Chairman of
I.1D.C.

5958.  SHRI VUAYPAL SINGH: 
SHRI C. K. CHANDRAFPAN:

WIH the Minister of TOURISM AMS 
CIVIL AVIATION be pleased to stale:

(a)  whether Government have re
ceived a joint letter from several 
M.Ps, seeking an enquiry  into  the 
various  allegations levelled by mass 
media against the Chairman of India 
Tourism Development Corporation;

<b) whether the C BI has enquired 
into those and submitted an interim 
report about this official; and

(c)  if so. the broad  details and 
action taken against him?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR). (a) to (c)  Yes.  Sir  The 
Central Bureau of Investigation have 
carried out investigations into certain 
aflegations  made  agumst the Chair 
man and Managing  Director. India 
Tourism  Development  Corporation. 
The Central Bureau of Investigation's 
report has been referred to the Cent
ral Vigilance  Commission.  Further 
nfecessary action will be taken on the 
advice of the Commission.

Malpractices la JBqposat of confiscated 
goods

8939. SHRI  MUKHTIAR  SINGH 
MALIK: Will the  Minister of FIN* 
ANCE be pleased to state:

(a)  whether in Colleetorate of Can. 
iml Excise and Customs, Delhi them 
has been misuse of sale proceeds from 
eonfiscated luxury goods through Ns- 
ttonal Consumers Cooperative Ftodera- 
tfen and Amy Canteen;

(b) whether most of the goods are 
being eofet to the Department Qmm* 
and General Public, Merafce** of the 
Valuation Committee through be*Sk 
door methods by putting lass vital* 
tion, thereby loss of foreign exchange; 
and

(c) if so, whether Government pro* 
pose to inquire into the matter and St 
not, the reasons thereof?

THIS MINISTER OF STATS M THE 
MINISTRY  OF  FINANCE (SHRI 
PRANAB  KUMAR  MUKHBSUttlt
(a) No ease of misuse of sale proceeds 
of  confiscated  luxury  goods sold 
through National Consumers Coopera
tive Federation and Defence canteens 
has come to notice in the Collectorate 
of Customs and Central Bxeise, DeRkt

(b) confiscated goods vte not allowed 
to be sold to departmental officers or 
to members of the public.  However, 
persiShable goods like cigarettes and 
foodstuffs are allowed to be cold  to 
the members of the public. The valua
tion of goods is done by a Committee 
consisting of three senior officers of 
tihe Collectorate after careful verifi
cation of the market prices of similar 
goods. Hence the question of any loss 
to the government revenue does oot 
arise;

(c) In view of (a> and (b) above* 
does not arise.

Import of Polyester Ohifs

5940  SHRI MADHU LIMAYE: Witt 
the Minister of COMMERCE be pleased 
to state:

(a)  whether his Ministry has re
ceived a letter dated the ltth Novamr 
her, 1074 from a Socialist Party Mem
ber of Lok Sabha about the violate 
by IOC and Call of the ICI XhmfrW 
the conditions of import of polyMter 
chips;

<b) If aft, tiie details of theeevtok- 
tions; and
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